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APPLICATION NO 510 /88(F)
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Applicant
Shri N, Shivaram V/s The Chairman, Railway Board & anr
To
A Chai
l, Shri N, Shivaram . 3 hiefhaliman

Railway Board
Rail Bhavan
New Delhi - 110 001

Inspector of Works

Office of the Executive Engineer
Construction)

Southern Railway

. 4. The General Manager
Mysore ‘ Southern Railway
P T
2. Shri M.R, Shailendra ks
Advo%ate ) ,
844 (Upstairs . Vo
Vth Block, Rajajinagar 2 igi;cg;e’ Lakshmanachar
Bangalore - 560 010

No. 4, 5th Block
Briand Square Police Qrs
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Subject: SENDING COPIES OF CRDER PASSED YR°E%ir 234y, Pangalore

Please find enclosed herewith the copy of ORDER/3%aX¥
LAXERXMXPRREX passed by this Tribunal in the above said
application on ___ 21-8-87
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CENTRAL ADMINISTRATIVE TRISUNAL
8ANGALORE
DATED THIS THE 21ST DAY OF AUGUST, 1937
Hon! ble Shfi Justice K,S, Puttaswamy, Yice-Chairman

Present: and
Hon'ble Shri P, Srinivasan, Member (A)

APPLICATION NO. 510/1987

Shri N. Shivaram,

S/o late Dodda Linyaiah,

Aged 47 years,

Inspector of uWorks,

0/0 the Executive Engyinecr

(Conversion), Southern Railuay,

Mysore., elolele Applicant

(Shri M.R, Shylendra, pdyocate)
VA
1. The Chairman,
Railway Board,
Rail Bhavan,

New Delhi,

2. The (General Manager,
Southern Railuays,
Madras. oleiss Respondents.

(Shri K.Y. Lakshmanachar, Advocate)

This anplication having come up for hearing to-day,

Vice-Chairman made the following:

ORD

m
0

This is an application made by the aoplizant under

s ¥B6ction 13 of the Administratiye Tribunels Act, 1383

(' the .Act' ) .

o At the material time, the apilizant was uworking as

an Inspector of Jorks, Construction, in the Mysore Division
of the Southern Railuway. 1In a disciplinary Proceeding
instituted against him under the Railway Servants (Discinline

and Appeal) Rules, 1968 (!'the Rules'), the General Manager,



s

Scuthern Railway, Madras ('GM'), by his order No.
P(S)227/8/1 AfHated 15.4.1936 (Annexure-C) auwarded the
penalty of reduction in jrade/rank from 1.5.1336. Agyrieved
by this order, the applicant has filed an apseal under the
Rules before the Chairman, Railway Board ('Chairman') on
9.6.1936 which is still pendiny disposal before him. As

the Chairman had not disoosed of the said apnpeal within

six months from 9;6.1936, the anplizant has aoproached this

Tribunal on 24.6.87 challengyinyg the order made by the GM.

a5 Shri M.R. Shylendra, learned counszl for the applicant,
contends that since the appellate authcority ('AA') had not
disposed of the appeal filed before it within the time
sozcified im the Act, this Tribunal should examine the

validity cf the order made by the oM and annul the sane.

4. Shri K.,Y. Lakshmanachar, learned cocunssl for the

resiondants, contends that though tners has been some delay
in disoosing cof the apjeal the same was for reasons beyond
the contrel of the AA and therefore this Tribumnal should
only direct the disoosal cf thgédooal, without examining

the validity of the crder made by tne (M.

Sife J2 have 2=2rus

(3]

4 the janers alacad by Shri Lakshmana-
char., We are satisfied that the delay in disposing of the
ann-al was not deliberate and was fcr reasons oseycnd the
control cof th= AA, 4Jhen this is so, it would oe more
prep=r for us to direct the AA to disnose of the apaeal,

with expedition, orgviding an o22o0rtunity of personal hearing
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“dms/Mrv.

to the applicant if such a claim is made oy him. In
this vieuw, we decline to examine the validity of the

order of the GM.

6 In the light of our above discussicn, we direct
the Chairman, respondent No.1, tec disnose of the app=zal
of the aoplicant with all such exsedition as is nossible
in the circumstancazs of the case, and in any zvent, with-
in a oeriod of four months from the date of receiot of
this order, in accordance with lauw, and the ousservations

made in this order.

7 Aoplication is disposed of in the abgye EEEMNS .

But in the circumstances of the casz, uWe dJiract the narties

to bear their oun costs.
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‘ . GOVERNMENT OF INDIA (BHARAT SARKAR)

MINISTRY OF TRANSPORT (PARIVAHAN MANTRALAYA)

F 3 DEPARTMENT OF RAILWAYS (RAIL V!}BH AG)
’ (RAILWAY BOARD)
No.E(G)8 '7-LL3- é I\\ly«‘lhi, dated [g A.é(‘;’,98 7
To,

fhe Registrar, Central Administrative Tribuhal

\..\...b(,\.L.h\ I\,»—Jrr. N
....... /[‘Sng. S »;.(L L\....—.ﬁ...\..ézc..(,..h ¥

Sub: Pvmw ..... Y ) Qg

Sir,

I am directed to refer to your summons/orders dated . T {4"’5’)
on the subject mentioned above and to state that the General Manager §
Railway is the competent authority to deal with this matter. The summons/

orders in question have, therefore, been sent to that authority for further

necessary action. :
Yours faithfully,

/ = 91

%\ for Ség‘retary, Railway Board.

/

DA: Nil.

—

{X’: »
gl
No. E(G)8 ) -LL3- & V}/ New Delhi, dated /1, 5 198 )

€opy together with the summons/orders received fro‘m the Tribunal/
Court are forwarded in original to the General Manager ... > >

Railway for further necessary action.

The next date of hearing is .. . "7 . .

DA/As above. Desk Ofticer, Establishment
Railway Board



